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uL-579/ZOO3
ua-580/2003
oA-298 12002

22. 04. 2003

Present :

the respondente seeking exteneion
ectmpl iance of Tr i bunal , s order datecl
oA-298 L/2002.

ll: .T.N. .Sinsh-t .Iearned couneer for theapplicant in MA,/re"po"Aunt" in OA.

yA-579/2003 & ttA_SBO/2003 have been f ite<t by

of t ime

18. 1 L.2002

for
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I
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Z. When the caae was taken up for hearing
today, s'. R. N. si,gh learne<r counser submits that
he no ronger prea.ea t'e aforeeaid ,Ae aa the
aforesaid orcler rrf ilre Tribunar has si'ce bee. fully
complied with.

3' Notiag ,re above facts and eubnissione
of the Iearnecl counsel, ua-szg /zooi ancl MA-sg0/zoo3
are dieposed of ae having becone infructuous.

(Smt. Lakshmi Swaminailran)
Vice-Chairrnan(J)
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